EXTRACT FROM THE GAZETTE OF INDIA : PART II, SEC. 3, SUB-SEC. (i)

Appearing on Page Nos. 1350-—1360

Dated 24-09-2005

arforsy 3 TEm dEer
MINISTRY OF COMMERCE AND INDUSTRY

( siraifiras fife i dad fawm)
g
% fewett, 9 fawma, 2005

AL 329, —wrefy, Hﬁm%aﬁzsméﬁwmmwﬁaﬁrmmmﬂﬁnmm
2z, feume 3R = fag (a4 7=) wdfl firem, 1975 9t Sl T IR Hay sifuctare, e yeme, TR, T,
T SR HEER F T ¥ # o7 ST 5w % foar st w0 gy, 5 0 st & wwe fe e # v o d e
T &, nfores aiR SEm A, s it siv dadE faum ¥ s wwifes s, vee, feoma i =R fag |
=R fog iR Wit sved et & a9 ‘9’ w@muﬁaﬁmwﬁmmﬁ%ﬁmﬁmﬁmﬁwmi
St :—

1. dfga W T weL—(1) T Pl @ dfae T s fag sir difes s Bt w9’
(sTreTatm ) et fam, 2005 # |

(2) 3 T H FEYE ARG T ¥GA S

2. U WA, AR Tor 3R AU, — Sa T g, mmmﬁmaaﬁ St g i &
SUES AT WY 2 R w4 A e ¥

3. Wl TG, Y-Hwr 3@ and 3nfg. —saa wa W el Ft wfa, Amg-Hm, swand s weifim o=t A
3 Bt o To ST WY s w14 F fafafie ¥

4. Trdan. —az =t —

(%) forem 18 =afem | forgem ufe =1 forget weit fifam 2, fae fFn d, =

(@) o a9 fa = st veht 3 wfifaa wd g fedt =i @ faame e @,
3 7& W g = o= T e

T AfE FE AR 1 TE FHEE 2 9 o v e, 1 s o faam & e verew @ o i fafy &
A T & SR TH F F o o7 R E 0 7w R =t A wm e 3 weds @ g2 R i

5. Tofum # t wifed. —tel 30 arn %t 98 1@ 6 T Fon smavgs 1 g6 €, 90 9 399 fag o
FRU E IR cEas w6 79 Pl ¥ R vy ® fedt w9 wert 3 sty w5t e, smew gw e wowde

6. SGFH.—37 Fromi Fr S A, T TRew, og-Hm § B2 iR o7 faad = ywe = s, e 55
TR G T HaY H 999-99a T e T SR F SR Agiaa s, stagiea st s e ol ey
Af el iR o= favm warl % safal 3 o svey = srifem 1

ST
9% 1 M el W §E iR ELELIE T AT e # g o =t @ wE
T TG F5ra fafee g (Hwm)
frm, 1972 F Frm 30 %
e sTqwa ¥ = e
1 25 3 4 5 6
1. sifqeaae 5% (2005) YR FEE 2650-65- ST ] AT e
*HEY F For, wE '’ 3300-70-
SIER 9T ST, 4000 FIU
wfted fan A
MEFAE |

2838 C&l1/05 1



2
=ferEl % faw smg-dm =fgra % fou erifum ¥ fore fafen g ofn Wers afewrd &t
TN H w0 E A
3 8 9 10
i A, T e @] T e @ A wr
Wl Wt gl : vl w1 g e =t/ smien g wdi # awd A g fea ey
B =1 wfafgfam/smier gro aen fafi= wfafafa smiem frar smom
S gR W A e # whvewa
1 12 - =
Wr=ifa g =R fo &R e sves ot § 1 Tt frei ww af
# Frf % e Frafim smom S = # dma B
#fe farvrir si=fa afafa 2, @ sawt g=m it F § o oftferfra & w9 o aa
AT | 99 R s
13 14
e ‘' et vi=ta afufa, w=ta & fau Gk
1. 39 AorvaeEs ren =R fag sik — e
Hrifers sveei
2. worstE A —aH
3. At e e =R fag iR dnifes sy —aem
(e T it srgfan syt s w5
wiafafires = 21)
4. i, HETIH e 182 i feamm —H e
1 2 3 4 5 s
2. frew 1* (2005) YR FHE 2650-65- T @ny Tl g
FETAE YR & [, W 9’ 3300-70-
SR T TSI, 4000 ¥YT ':
wfterd fon SgafEE ;
W EFAE A
}
7 8 9 10
N 12
sr=fa g W=t —

# Frfm % wvam Frafrm st wd ad = T 9 2 o P
T TR W % e AR s § v ) otk w6
AU o § 9§ S 5 S w




13

- Feruefrar Sr=ter WA, W=t  For

3y ferevaeas e =R fas sin
ritferss ITev —aee
2. wenEtn st —He
3. afts giesias =R fog S Jrifas s —ae=
(e e =i strgfea wnfa/srgfea SsHefa
wfafafires #wa 8)
4. TerEARTIE s I5 SR few —H|TE=
1 2 3 4 5 6
3. TR 16* (2005) WERT FEE  2610-60- =T AP T T
*(FPWR F MR e, EE 9 3150-65-
R afed= ST, 3540 ¥9T
EHME 1) FarEEa
- - 8 9 10
@ e @ T T @ T e @ T B

n

12

wr=fa g

=R fae @i o Suey Wog! & U@ ayEt i =g
Foft § Frgfam % v Frafaa smur Q) ad S dmw )

13

14

WYE W (AT WA T, WA o (o7 ] e e
1. 39 Toer/aeEs WorgR, =amr fae st
riifers S9ee — 378
2. wurEtTE Sfuwd —H|eH
3. afts Wi wiws =R fa iR dmfas —Te
IR (E wEEm S srgfEa wie/sgafaa
wenta &1 gfafafie = 2
4. TUEE/EETIE TaE T iR feame —HE
1 2 3 4 5 6
4. S 31*(2005) WYRM FZE  2550-55-2660-  STEAA A RS T
*FTEIR ¥, wE ‘v’ 60-3200 T,
AU W LTI,
s e s
N EFAE
7 8 9 10 :
18H 25 9d F ol fafem e S vt ] A g wieft gt % forg &) ad

(F31T TFR TW TH3-999
R SR R T st o SR
* AR BN FH=iE # fau
ui= =4 7% forferer = <n gt £1)

47 STea W] SHIv




%

feroquy : g -wimn srEafia =0 & fom
TR el 9 9 991 F faewmr £

14

12

(i) 75 wferer =t st gr
(ii) 25 wfeera oo gry fores 9 €1 99
T st gR

TTAET0T : —

=R fag i diifas st ¥ 88 wwEERr -
(i) fo=i fafmm snar w fgfea % 9y 5w ooft &
= 7 HarFE; AR

(i) =t F9 | F7 WRYF Tera @ g iR s = & o fesht
TR 9T N g H AT o wgd A

feroqor : —wemiaTor ¥ ferg arrar geh, fredt st 3o (Sfoey) ¥
TRHR (TRufE) s e s S S weR S FEed ¥
Y AR =t -

13

14

wyE ‘v’ favrita w=fa afufa, @l wedit & ] R e
maﬂtwﬁfmmgﬁztﬂm
39 Worgr/aeEs e, =R fag @ik
diritferer STee — ey
2. et Rt —8|=
3. afts e aies =R fag s dmifas —TE=
Ivee (e weEs S srqgim gt
senfa @ wfafafae s a)
4. TerE/gEEE Ty 1o i femme —45=
1 2 3 4 5 6
5. W 07* (2005) WYRM FHE  2550-55- EEEE AR &I era
*FEYR o, o' 2660-60-
MR T ST 3200 9T
aftad fean eﬂjﬂ'ﬁ%ﬁh
Eik:cTis
7 8 9 10
188 25 7 Fafw e - et e st @ A S 2

¥ SN WER A % fa
o= a4 7% fufae s s Ewd £1)
ferwqur : sF-dmn sraufa =@ ¥
o fotrs adfta &g sifm o
Tt o T s st |/
T ¥ F fow wEr T E

1

12

it =t g

& T g




. 5
13 14
aqe ‘v’ e ui=ta atufa, vr=fa & fau LEisani
1. 39 FerervaeTs R, =R fag sik
qiifereh I9e9A —aremE
2. wymaEf sfawR —H e
3. afts wies iy =R fag &R s —H|e=
YR (T Hew < sy /st
wHwTa # wfafafies ww )
4. THEAEETE TOaE Yo A feemma —uT=
] 2 3 4 5 6
6. wrEER 06 (2005) WYRW FEE 2550-55- T P TR e
: *HEYR F e ‘Y’ 2660-60-
SER W FLTeTafE, 3200 ¥9C¢
= oftaed= f St
E o HHA T
7 8 9 10
18R FAT ST - i fven il L T g T
(¥5T T@FR TN THI-T94
WARt T MU SR W e
F SITER HE FHE F o
e 74 e fofas =t st awdt 21)
feuqur : srg-dim smufa =G %
foru froter artra &% sifem aita
it fom o I9m wEteE g
T 95 % U Fm o R
11 12
Tredt st gry ] T w
13 14
T ‘' faumir =t afufa, w5 el gie % fau Ay T g
1. -39 toreaems Toer, =mr fag 3k
e IugyE — e
E8 2. wemafTE sfumw —HT
3. afte Tiwsgiers =R e iR deifas —HT
. . SR (U weE S gt wfassrTefan
‘ sAwfa w1 wfafatae w=w )
4. TleE/aEEE WA Yo AR fewma —qe=
[H. 8/8/2004-2178 dt 31TR-1]
1. |1, 9=y, 39 wfem
(Department of Industrial Policy and Promotion)
NOTIFICATION
New Delhi, the 9th September, 2003
G.5.R. 329.—In exercise of the powers conferred by the proviso to article 309 of the Constitution, and in superses-
sion of the Office of the Controller General of Patents, Designs and Trade Marks, (Group "D’) Recruitment Rules 1975, in so

[ar as they relate to the posts of Record Keeper, Gestetner Operator, Daftry, Peon, Frash and Chowkidar except as respects
things done or omitted to be done before such suppression, the President hereby makes the following rules regulating the
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method of recruitment to Group ‘D’ (Non-Gazetted) posts in the Trade Marks and Geographical Indications Registry in the
Office of the Controller General of Patents, Designs, Trade Marks and Geographical Indications, under Ministry of
Commerce and Industry, Department of Industrial Policy and Promotion, namely :—

1. Short title and commencement.—(1) These rules may be called the Trade Marks and Geographical Indica-
tions Registry Group "D’ (Non-Gazetted) Recruitment Rules 2005.

(2). They shall come into force on the date of their publication in the Official Gazette.

2. Number of post, classification and scale of pay.—The number of posts, their classification and the scale of pay
attached thereto shall be as specified in columns 2 to 4 of the Schedule annexed to these rules.

3. Method of recruitment, age limit, qualifications, etc.—The method of recruitment to the said posts, age limit,
qualifications and other matters connected therewith shall be as specified in columns 5 to 14 of the said Schedule.

4. Disqualification—No person,—

(a) Who has entered into or contracted a marriage with a person having a spouse living or,
(b) Who, having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to the said posts :

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and there are other grounds for so doing, exempt any person
from the operation of this rule.

5. Power to relax.—Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order, for reasons to be recorded in writing, relax any of the provisions of these rules with respect of any class or
category of persons.

6. Saving.—Nothing in these rules shall affect reservation, relaxation of age limit and other concessions
required to be provided for the Scheduled Castes, the Scheduled Tribes, other Backward Classes, Ex-Servicemen and
other special categories of persons in accordance with the orders issued by the Central Government, from time to time in
thisregard.

SCHEDULE

Name of the post Number of post Classification  Scale of pay Whether Whether benefit of added
Selectionor  years of service admis-

Non- sible under rule 30 of the
Selection Central Civil Services
post (Pension) Rules, 1972
1 2 3 4 ‘5 6
1. Record Keeper *05(2005) General Rs. 2 650-65- Non- Not applicable
*Subject to Central 3,300-70- Selection
variation Service 4,000
dependent Group ‘D’
on workload. (Non-Gazetted)
Non-Ministerial
Age limit for direct Educational and other Whether age and Period of probation if any
recruits qualifications required eudcational quali- -
for direct recruits fication prescribed
for direct recruits will
apply in the case of
promotees
7 8 ) 10
Not applicable Not applicable Not applicable Notapplicable
Mcthpd of recruitment whether by direct In case of recruitment by promotion/deputation/absorption,
recruitment or by promotion or by deputation/ grades from which promotion/deputation/absorption to be made
absorption and percentage of posts to be filled
by various methods
11 12
By promotion Daftaries in the Trade Marks and Geographical Indications

Registry with two years’ service in the grade rendered after
appointment thereto on a regular basis.




If Departmental Promotion Committee exists,
what is its composition

Circumstances in which Union Public Service Commission
is to be consulted in making recruitment

13
Group ‘D’ Departmental Promotion Committee for Not applicable
Promotion :
1. Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications —Chairman
2. Administrative Officer —Member
3. Senior Examiner/Examiner of Trade Marks and
Geographical Indications (member representing
Scheduled Caste/Scheduled Tribes) —Member
4. Examiner/Assistant Examiner of Patents and
Designs —Member
1 2 3 4 5 6
2. Gestetner Operator *01(2005) General Rs. 2,650-65- Non- Not applicable
*Subject to Central 3,300-70- Selection
variation Service 4,000
_ dependent Group ‘D’
on workload. (Non-Gazetted)
Non-Ministerial
T 8 10
Notapplicable Notapplicable Not applicable Not applicable
1 12
By promotion Promotion :
Daftaries in the Trade Marks and Geographical Indica-

tions Registry with two years’ service in the grade ren-
dered after appointment thereto on a regular basis and
having proficiency in operating and maintaining Gestetner
Machine with at least six months’ experience in operating
the machine.

13 14
Group ‘D’ Departmental Promotion Committee for Notapplicable
Promotion :
L. Deputy Registrar/ Assistant Registrar of Trade
Marks and Geographical Indications —Chairman
2. Administrative Officer —Member
3. Senior Examiner/Examiner of Trade Marks and
Geographical Indications (member representing
Scheduled Caste/Scheduled Tribes) —Member
4. Examiner/Assistant Examiner of Patents and
Designs —Member
| 2 3 4 5 6
3. Daftary *16(2005) General Rs. 2,610-60- Non- Not applicable
*Subject to Central 3,150-65- Selection
variation Service 3,540
dependent Group ‘D’

on workload. (Non-Gazetted)
Non-Ministerial




4 8

2 10

Not applicable Not applicable

Not applicable Not applicable

11

12

By promotion

Peons in the Trade Marks and Geographical Indications
Registry with two years’ service in the grade rendered
after appointment thereto on a regular basis
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Group ‘D’ Departmental Promotion Committee for Not applicable.
Promotion :
1. Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications —Chairman
2. Administrative Officer —Member
3. Senior Examiner/Examiner of Trade Marks and
Geographical Indications (member representing
Scheduled Caste/Scheduled Tribes) —Member
4 Examiner/Assistant Examiner of Patents and
Designs —Member
1 Z 3 4 3 6
4. Peon *31(2005) General Rs. 2550-55- Non- Not applicable
*Subject to Central 2660-60- Selection
variation Service 3200
dependent Group ‘D’
on workload. (Non-Gazetted
Non-Ministerial)
7 8 9 10
Between 18 to 25 years. Middle School Standard Not applicable Two years for direct
(Relaxable for Govemment  pass. i.e. VIII Standard. recruits.
Servants up to five years Pass.
in accordance with the
instructions or orders
issued by the Central
Government from time to time).
Note.—The crucial date for
determining the age limit
shall be the last date up to
which the Employment Ex-
change is asked to submit
the names.
11 12
(i) 75%by direct recruitment. Transfer :

(i) 25% by Transfer failing which by direct
recruitment, ;

Frash/Chowkidar of Trade Marks and Geographical Indications

Registry—

(i) with five years’ service in the grade rendered after appoint-
ment thereto on a regular basis; and

(ii) who, at least, possess elementary literacy and give proof of
ability to read cither English or Hindi or the Regional lan-
guage.

Note : The eligibility list for transfer shall be prepared with refer-
ence to the date of completion of the prescribed qualifying
service by the official(s) in the respective grade(s).
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Group ‘D’ Departmental Selection Committee for Not applicabic.
recruitment by direct recruitment and transfer and
also for confirmation.
1. Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications —Chairman
2. Administrative Officer —Member
3. Senior Examiner/Examiner of Trade Marks and
Geographical Indications (member representing
Scheduled Caste/Scheduled Tribes) —Member
4. Examiner/Assistant Examiner of Patents and
Designs —Member 3
1 2 3 4 5 6
5. Farash *07 (2005) General Rs. 2,550-55- Non- Not applicable
*Subject to Central 2,660-60- Selection
variation Service 3200
dependent Group ‘D’
on workload (Non-Gazetted)
Non-Ministerial
7 8 9 10
Between 18 to 25 years. Desirable : Primary School ~ Notapplicable Two years
(Relaxable for Government  Pass.
Servants up to five years
in accordance with the
instructions or orders
issued by the Central
Govemment from time to
time.)
Note:— The crucial date for
determining the age limit
shall be the last date up to
which the Employment Ex-
change is asked to submit
the names.
11 12
By direct recruitment Not applicable
13 14
Group ‘D’ Departmental Selection Committee for Not applicable
Selection and Confirmation :
1. Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications —Chairman
2. Administrative Officer —Member
3. Senior Examiner/Examiner of Trade Marks and
Geographical Indications ( representing
Scheduled Caste/Scheduled Tribes) —Member
4. Examiner/Assistant Examiner of Patents and
Designs —Member
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1 2 3 4 5 6
6. Chowkidar *06 (2003) General Rs. 2 550-35- Non- Not applicable
*Subject to Central 2,660-60- Selection
to variation Service 3.200
dependent Group ‘D’
on workload. {Non-Gazetted)
Non-Ministerial.
T 8 9 10
Between 18 to 25 years. Desirable : Primary School Not applicable Two years
(Relaxable for Government  Pass. :
Servants up to 5 years
in accordance with the
instructions or orders
issued by the Central
Govemment from time to
time.)
Note :—The date for
determining the age limit
shall be the last date up to
which the Employment Ex-
change is asked to submit
the names.
11 12
By direct recruitment Not applicable
13 14
Group ‘D’ Departmental Selection Committee for Not applicable.
Selection and Confirmation :
1. Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications ~—Chairman
2. Administrative Officer —Member
Senior Examiner/Examiner of Trade Marks and
Geographical Indications (representing
Scheduled Caste/Scheduled Tribes) —Member
4. Examiner/Assistant Examiner of Patents and )
Designs —Member
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